1

Oral Answers

RAJYA SABHA

Monday, the 3rd March, 1997/12th
Phalguna, 1918 (Saka)
The House met at Eleven of the Clock, Mr.
Chairman in the Chair.

ORAL ANSWERS TO QUESTIONS

*121. [The Questioner (Shri Chimanbhai
Haribhai Shukla) was absent. For answer vide
Col 26 infra.)

Revival of Braithwaite and Company
Limited
*122. SHRI DIPANKAR MUKHERJEE:{
SHRI NILOTPAL BASU:

Will the Minister of INDUSTRY be
pleased to state:

(a) the revival status of Braithwaite and
Company Ltd. as per sanctioned scheme of
BIFR

(b) whether funds as per the scheme have
been released by Government and the banks;
and

(c)if not, the reasons therefor and its
impact on the projected profitability in the
scheme?

THE MINISTER OF INDUSTRY (SHRI
MURASOLI MARAN): (a) to (¢) A
Statement is laid on the Table of the House.

Statement

(a) to (¢) The BIFR sanctioned scheme
envisages fresh fund infusion of Rs. 26.68
crore inclusive of Rs. 8.38 crore for
rationalisation of  manpower, besides
conversion of Government loan into equity
and write-off of outstanding interest on
Government loan. The revival scheme also
envisages State Bank of India waiving penal
interest of Rs. 62.32 lakh, converting
outstanding interest amount of Rs. 1.38 crore
into funded interest term loan and extending
need-based working capital.

Government has released Rs. 9.13 crore so
far. Fund for rationalisation of manpower is
not required as the company has already
reached the desired manpower level. Need-
based working capital is also being reportedly
released by SBIL
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1The Question was actually asked on the floor
of the House by Shri Dipankar Mukherjee.

to Questions

Although the performance of the company
suffered during 199S-96 mainly due to delay
in release of wagon orders, mere has been
distinct improvement in the working results of
the company during 1996-97 indicating sure
signs of turnaround.

SHRI DIPANKAR MUKHERIJEE: Sir, I
am not aware whether the hon. Minister has
played cricket. In the cricket world, if you
don't follow the rules of the game or if you
don't follow the umpire's directives, they will
say it is not cricket. In this particular case of
revival of a sick public sector undertaking I
can only say, "this is not cricket." Braithwaite,
a wagon manufacturing company, was
referred to the BIFR and a revival scheme was
sanctioned on 17th October, 1995. This was a
Rs. 26-crore package. Out of that, an amount
of Rs. 22 crores had to be given by the
Government during 1995-96 itself, p~d,
accordingly, the banks had to give certain
reliefs and concessions and other agencies had
to give some other reliefs. Out of this Rs. 22
crores, only a sum of Rs. 4 crores was
released during 1995-96. A major element,
that is, the margin money for a working
capital of Rs. 12 crores, had not been paid
either in 1995-96 or in 1996-97. The BIFR at
its meeting on 14th August, 1996 had
specifically said, "Unless the Government
treats this on priority basis, such revival
schemes will never materialise."

Sir, my only question to the hon. Minister
is this. If he is really serious about the revival
of this compnay—the cash losses will
increase, if you don't give it—would the
Minister assure the House that whatever
money is to be given by the Government will
be given within this financial year, by 31st
March itself, and based on that banks would
be told unequivocally to give all the reliefs as
envisaged in the scheme?

SHRI MURASOLI MARAN: Sir, I am
thankful to the hon. Member for having
brought this issue to the notice of the House.
This company, Braithwaite, was referred to
the BIFR in 1992. It was being examined by
the BIFR right from 1992. The administrative
approval for the sanctioned scheme was
conveyed on 1st July, 1996. So, my
responsibility, I would say our responsibility
including the hon. Member's responsibility,
begins from 1st July, 1996. We have made all
arrangements. There
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were some delays. | agree with that. But-they
have since been solved. I think enough money
has been provided in the Revised Budget. A
sum of Rs. 6.64 crores has been”iven. Another
thing is that this Braithwaite company has
been allotted a subsidy of Rs. 84.8S crores in
lieu, of interest and conversion of loans into
equity to the tune of Rs. 59.61 crores has been
allowed. All this will be sent before 31st
March. There is no doubt about it. This has
been provided for.

Sir, the hon. Member referred to cricket
match. I am not a cricket player. But I know
what Bernard Shaw said, "Eleven fools are
playing and eleven thousand fools are
watching." But the idea is to win the game. I
think we will win the game. We will turn
around this company.

SHRI DIPANKAR MUKHERIJEE: Sir, I
didn't have raised the second supplementary.
But I am forced to raise it.

So far as the term "conversion of loan into
equity" and all that is concerned, these are all
book adjustments. What is required to money
as per the scheme. Sir, because of the delay
the Braithwaite and Company Ltd. has
suffered a cash loss which is more than
projected. Will the hon. Minister assure the
House that this cash loss would be taken into
account while making repayment? My
question is very specific. This cash loss has to
be taken into account.

The Government is an indivisible entity. I
know it. I don't think that much autonomy has
been given to the Ministry of Finance. I would
like to know whether the Ministry of Industry
would take care that the Ministry of Finance
reimburses the cash loss suffered because of
the delay in the payment of working capital
during the last, two years.

SHRI MURASOLI MARAN: Sir, the cash
loss is not due to one factor alone. There are
several factors. Wagon orders did not come on
time. The hon. Member knows about it. Last
year the order came three months late. So the
Compnay remained idle for four months. Then
they had to pay idle wages. The BIFR
projected a cash loss of Rs. 3.87 crores for
1995-96. The actual loss for that year is Rs.
14.67 crores. It
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to Questions 4

has overshot by Rs. 10.80 crores. The BIFR in
its meeting held on 14.8.1996 sought the
opinion of the Government They wanted to
firm up our proposals. We will naturally take
care of it. We will examine it along with the
Ministry of Finance. We will do our best in
this matter.

SHRI NTLOTPAL BASU: Sir, the issue of
Braithwaite and Company is really a very
typical case. Here we see that the revival
process has been disrupted at different phases
due to a process of delayed decision-making
by the Government as a whole. The difficulty
is this. When the BIFR approves a plan, the
financial responsibility which has to be
undertaken by the Government, is processed
in the Ministry of Finance. It is the Ministry of
Industry which represents the Government of
India before the BIFR. When a plan is
approved after taking the opinion of the
Government of India, we see that there are
certain delays, certain lacunae and certain
shortcomings is  actually  taking the
responsibility in redeeming a part of the
commitment of the Government of India to the
BIFR. THe delay is from the side of Ministry
of Finance. I would like to know from the hon.
Minister whether the Government of India
would consider at this stage that a composite
representation would be made by the Ministry
of Industry along with the Ministry of Finance
so that later on there are no problems so far as
redeeming the accountability of the
Government is concerned.

SHRI MURASOLI MARAN: As I said
earlier, the actual cut-off date was 1st April,
1995. The first year of implementation was
intended to be 1995-96. But it took off a year
later. That is why there is delay. I share the
anxiety of the hon. Member. We have to go to
the BIFR and firm up our proposals. We will
apprise them suitably. I assure the hon.
Member—it is a commitment from the
Government—that we would revive the
Company.

SHRI NILOTPAL BASU: Sir, the
Minister has not assured us that the Ministry
of Finance would follow the revival proposal
in letter and spirit.
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SHRI MURASOLIMARAN: Sir, it is for
us to persuade the Ministry of Finance. The
former Finance Minister is sitting here. The
constitutional duty of the Department of
Expenditure is to oppose any expenditure. We
will convince them. We will try to overcome
it

SHRI GURUDAS DAS GUPTA: Sir, the
hon. Minister has come out with a truth. His
last sentence is true. The truth is, the
Secretary, Expenditure, generally takes a
negative attitude whenever there is a question
of spending more on a revival case. He
himself has admitted it. This is the main point.
Whenever there is a question of making
available funds for the revival of public
sectors units as directed by the BEFR, there is
always an obstacle and the obstacle is the
Ministry of Finance because the Secretary,
Expenditure, belongs to the Ministry of
Finance. That is the question. The problem is
like this. A large number of public sector
undertakings are being looked into by the
BIFR.

There was a commitment by the
Government and there is a commitment of the
Government that whatever BIFR shall decide,
it will have to be accepted by the Government,
because BIFR has a statutory recognition, as a
creature of the Parliament. Sir, in this
particular case, as we see elsewhere, whenever
there is a delay at the BIFR level, the losses
go on mounting. After BIFR makes a
decision, sometimes banks stand in the way.
In this case, also banks have stood in the way
and whenever there is a decision, Government
delays and funds do not come. As a result, the
losses of the company mount and ultimately
Government comes to the Parliament to say
that we have no money to revive. Therefore,
in this case, look at the reply he has given. He
has said, there is a loss because release of
wagon orders from the Ministry of Railways
did not take place. It is an undivided
Government. He is not speaking for the
Ministry of Industry, he is speaking for the
Government. Sir, Railways did not give an
offer in time; therefore, there is loss.
Secretary, Expenditure stood in the way;
therefore, funds did not come. Despite the best
of intentions my hon. friend, Mr. Maran, is
fighting his own cause most valiantly in a
difficult Government, I know; therefore, the
question arises as to how
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the Government is going to take a realistic
view 'on the question of revival after BIFR
takes a step. My question to the hon. Minister
is: Will the Minister of Industry take an
initiative in forming a coordinated agency?
There has to be a coordinated move, a
coordinated agency, whatever be the name
constituted between the Ministry of Industry,
Ministry of Expenditure and the nodal
Ministry. In this particular nodal Ministry is
the Ministry of Railways. Therefore, will he
take the initiative of forming it so that there is
no delay in implementing the decision of the
BIFR and further loss dodf not take place in
the company?

SHRI MURASOLI MARAN: Sir, leave
alone the Expenditure Secretary's
responsibility for the delay, the Finance
Department will look into all aspects before
spending a single pie. It is their duty. So,
because of that, some delay takes place. The
hon. Member said that there is no synergy or
coordination between the departments.
Sometimes delay takes place; we know. Sir,
Government is a leviathan, it is an octopus. It
is very difficult to arrive at a synergy. Sir, we
are working towards it and I would tell the
hon. Member, I repeat once again, reviving
this company is a commitment; we are part
and parcel of the commitment.

SHRI GURUDAS DAS GUPTA: My
question is not anwered. The question is,
delay in the implementation of BIFR decision
is leading to additional loss. Will the
Government undertake the responsibility of
making good the loss because of the delay in
the implementation?

SHRI MURASOLI MARAN: Sir, in this
case the loss has increased by Rs. 10.80
crores. But naturally we have to make good
the loss. We are examining it.

SHRI NARENDRA MOHAN: Mr Vice-
Chairman, Sir, the Minister has given a
commitment that he is going to revive
ultimately the Braithwaite and Company Ltd.
Such commitments, Mr. Minister, have been
given on the floor of the House in regard to
other companies like National Textile
Corporation and many companies which have
been considered by BIFR. Their cases have
been recommended and approved by the
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Government of India; still funds are not
flowing. The case of Gorakhpur fertiliser, the
case of several textile units in Kanpur are
some examples. I do not know how much time
Government takes in considering the proposal
and in giving the funds to those units which
have been cleared by BIFR. Why can't there
be, Mr. Minister, a proper policy, a time-
oriented policy in giving and releasing the
funds and why can't there be a coordinating
committee? Once a case has been cleared by
BIFR, then why are there various obstacles put
by the Finance Ministry? I would like to know
from you. After all, do you mean there cannot
be a single window system? If you can create a
window system, then all the problems will go.
What is your reaction to it, Mr. Minister?

SHRI MURASOLI MARAN: BIFR orders
are binding on the Government. So there is no
question of any other body. Naturally, the
administrative Ministry or the concerned
Ministry should have a talk with the Finance
Ministry; then only they give consent to the
approval.

So, there is no question of going back. It
shall be implemented.

SHRI NARENDRA MOHAN: When?
After all, many cases are pending with the
Government. Many cases, after being
approved by the BIFR, are pending with the
Government for years together. Why is the
delay? Why are they pending for so many
years, so many months? Why are the funds not
released? My question is very pertinent and
specific.

SHRI MURASOLI MARAN: The
question is regarding one single company,
Braithwaite and Company Limited. I assure
you that all the money envisaged in the
revised plan which are to be given for this
company's revival, will be released before 31st
March this year.

SHRI NARENDRA MOHAN: This is
about this particular company. What about the
other cases which have been already cleared
by the BIFR but are pending with the
Government?

SHRI MURASOLI MARAN: If you bring
to my notice any particular instance, I will
take care of that.

SHRI NARENDRA MOHAN: I have
already told you about the Kanpur Textile
Mills of Kanpur.
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SHRI MURASOLI MARAN: It is not
under my Ministry. Anyhow, I will bring it to
the notice of the Textiles Minister.

SHRI VEDPRAKASH P. GOYAL: Sir,
although this question relates to Braithwaite,
this is happening to every BIFR case. The
BIFR first takes 5-6 years to give its
recommendations. Then, it is a cat-and-mouse
story. One has to run in circles, from one
Ministry to the other. The Ministry of Industry
refers the cases to BIFR. But does it not have
any responsibility to see that the
recommendations given by the BIFR are
implemented within a given time? Sir, time is
the essence. If there is delay, losses are bound
to keep on increasing. That is what has
happened to Braithwaite. And that will happen
to every company. Then, they will re-examine
why the expenditure is going up and what they
have to do. While we keep on examining, the
company keeps on suffering. The company
becomes worse and worse. I would request the
hon. Minister to anwer whether there is any
arrangement in the Government, as an
integrated body, to pay immediate attention to
such problems and to provide money when it
is due and at appropriate time. That is my
question.

SHRI MURASOLI MARAN: This is very
good suggestion. We will take note of it.
Moreover, delay is due to the BIFR Act itself.
It comes under the Finance Ministry. The
Finance Minister has promised that he will
come up with a revamped SICA Bill. I think
this is going to come up in this Session.

3t TH.ON. SrEcEfern : |9 HEISY,
serde ¥ Sl for, gesiifad e & forg &Y.
ME.UB. IR H ol R%A I 37T & § s
e A HAT AEIGT H AT Arg Bl
31TS.T%. 3R, &b UT H g AR A A1l &1
3l fhelt &R Wi & arell & STarg | A
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ERIERISINE KR R R CURCASIESIRCIEY
o 17 A1 B9 918 # 9a 5 @ ey srg
R & W A6 8, &7 T 319+
e 781 2 f5 ). ams.U%. aR ¥ Ry
AT Al & SHBT BIs hder & SaT & A
ITPT BIS ATSRIT BT
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SHRI MURASOLI MARAN: There are
about 245 public sector undertakings of
which about 50-60 are before the BIFR. All
these 245 public sector companies are not
under my Ministry. They come under various
other administrative Ministries also. They are
taking care of those units which come under
them.

SHRIMATI RENUKA CHOUDHURY:
No, Sir. It is oversimplifying the question.

SHRI S.S. AHLUWALIA: Sir, this is a
very irresponsible answer. Under whose
guidance is the BIFR running? Is it run by the
UNO or the Government of India? How can
the Minister reply like this?

SHRI MURASOLI MARAN: The hon.
Member, Shri Ahluwalia, is a senior
Parliamentarian and a fomer Minister too. He
has the experience. There are many
companies which are under the control of
many administrative Ministries. Anyway, a
new Bill to revamp the BIFR is in the offing.
A new Bill is going to come up before the
Parliament.

In the menanwhile, the concerned
administrative Ministries are taking effective
action.

SHRIMATI RENUKA CHOWDHURY:
No, no. If that is the case, then I wish to
know... (Interruptions)

SHRI S.S. AHLUWALIA: Then what do
you say about the Hindustan Fertiliser
Corporation?
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It is still lying with the BIFR. (Interruptions)
Nobody is  taking any  interest."
(Interruptions) Sir, 1 am talking about the
BIFR. (Interruptions)

MR. CHAIRMAN: We have had enough
discussion on this particular issue. Q. No.
123.

SHRI GURUDAS DAS GUPTA: Sir, we
want a discussion on this. (Interruptions)

MR. CHAIRMAN: Then please give
notice for discussion. Q. No. 123, Shri Ram Ji

Lal.
291 9 e Al Bl Bt
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